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2o$-oet 29-co (r,CU6 acdau'lmoimi
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' 5.|ol

acdrur'lmoEmi

*t1o'1,o,.-zot9-oel c6,og o.rp.lcororoi ocd (crsqroofl) ac<dorJlma8mi (zors-oel t9) 2019 acrEg] z-co
ror"lao ror'l c a, o g o orr0qp <E oilgo eru oei g sJ oro.r1 col'l o; cm rur'l cnc eqo,

zors aooi 2z-co rul"laotofl oroooel{ 2019 sllooe.r 4-oo ro"lorroil ranolmcrnlg ca,og ffuoffuncm crflco
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oaJc6rBJru@Jffnd.lgg ao] ariloE uro'lrncetco ca,og rriloram)eo]os 193-co mrru<d enilgcoi iolmjku.:"leo1
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L.-rm5roJor ocdnrjlrnodcruloer or;ormna,uE rrilernjl6rororcrololaer;cmord,olo oocuouatrem<rd gGTBca,,l
oarmroflrncergo;
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(ocog go ()JoD gu oa,;gj c o_r<dcaer ere orc sni, Gro(o)cao)(d,_

"(s) g|9 rurgdgilcelc o)oruooo 1o-rccnret5roolel;gg ocgoora'ler;o cnlororuror'lcerc ooc6J66ocm
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GOVERNMENT OF KERALA

. Law (Legislation-C) Department
\TNOTIFICATION

No.4727lLeg.C3/20l9lLaw 
6'h tutl,, 20lg

Dated, Thiruvananthap uram, 2 I', .M iilnam, I I 9 4
ISth Ashadha, 1941.

In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of Kerala
is pleased to authorise the publication in the Gazeffe of the following translation in English
language of the Kerala panchayat Rai (Amendment) ordinan ce,2019 (29 of 2019).

By order of the Govemor,

VrrayaruMAR T-
Special Secretary &aw1
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.:
[Translation in English of 'o 2ot9-oel cdrog oreprcorroro- ocea- (crsootol)

acdcw'lcna0mJ"" published under the authority of the Governor.l

ORDINANCE NO 29 O;B 2OI9

THE KERALA PANCHAYAT RAJ(AMENDMENT) ORDINANCE, 2019

Promulgated by the Govemor of Kerala in the Seventieth Year of the Republic of India.

.AN
ORDINANCE

further to amend the Kerala Panchayat Raj Act, 1994.

Preamble.- WHEREAS, the Kerala Panchayat Raj (Amendment) Ordinance, 2019

(19 of 2019) was.promulgated by the Governor of Kerala on the 2nd day of March, 2019;

AND WHEREAS, though a Bill to replace the said Ordinance by an Act of the State

Legislature was published as Bill No.l93 of the fourteenth Kerala Legislative Assembly, the

same could not be introduced in, and passed by the Legislative Assembly of the State of
Kerala during its session which comtnenced on the 27th day of May".2019 and ended on the

4th day of July, 2019;

AND WHEREAS, under sub-clause (a) of clause (2) of Article 213 of the

Constitution of India the said Ordinance will cease to operate on the 8th day of July, 2019;

AND WHEREAS, difficulties will arise if the provisions of the said Ordinance are

not kept alive;

AND WHEREAS, the Legislative Assembly of the State of Kerala is not in session,

and the Governor of Kerala is satisfied that circumstances exist which render it necessary for

him to take immediate action;

NOW, THEREFORE, in exercise of the'powers conferred by clause (1) of Article

213 of the Constitution of India, the Governor of Kerala is pleased to promulgate the

following Ordinance:-

1. Short title and commencement.-(l) This Ordinance may be called the Kerala

Panchayat Raj (Amendment) Ordinance, 2019.

(2) It shall be deemed to have come into force on the 2nd day of March,z0lg.

Z. Act I3 of 1994 to be temporaril,u- amended.-During the period of operation of

this Ordinance, the Kerala Panchayat Raj Act, 1994 (13 of 1994) (hereinafter refened to as

the principal Ac$ shall have effect subject to the amendment specified in section 3.

3. Amendment of section 219A.-ln section 219A of the principal Act after

sub-section (4), the following sub-section shall be inserted, namely:-
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"(5) Notwithstanding anything contained in this Act or any other law for the time
being in force, for the purpose of carrying out the provisions contained in sub-section (4), the
Government shall have the power to take over any land belonging to the Local Self
Government Institutions in which the project as specified in said sub-section is proposed to
be implemenred by publishing a notification in the offrcial Gazette]'.

4' Repeal and saving-- (l) The Kerala Panchayat Raj (Amendment) Ordinance,
2019 (19 of20l9) is hereby repealed.

(2) Notwithstanding such repeal, anyhing done or any action taken under the
principal Act as amended by the said ordinance shalibe deemed to have u.rn oon. or taken
under the principal Act as amended by this Ordinance.

P. SATHASIVAM,'

GOYERNOR.
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